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1892 (Saka) 

'/'I", Lok Sa""n met cit l ~ n of the 
Clock 

IMR. SI'EAKER in the Chair] 

ORAL ANSWERS TO QUESTIONS 

PROFITS IN INJ)USTRIES 

+ 
SHRI "-ANWAR LAL GUPTA: 

SHRI SURAl BHAN: 

SHRI SHARDA NAND: 

SHRI ABDUL GHANI DAR: 

Will the Minister of INDUSTRIAL 
DEVELOPMENT. INTERNAL TRADE 
AND COMPANY AFFAIRS be pleased 
to statc : 

(a) whether Government have made 
any survey to find out industries. Indian 
and foreign. which are making huge 
profits: 

( h) if so. the details thereof; 

(c) the steps taken hy GO\"ernment 
to check the rise in prices of commodi-
ties of daily use; and 

(d) the steps taken by Government in 
Ihe last six months to check the prices 01 
such commodities? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT. INTERNAL TRADE AND 
COMPANY AFFAIRS (SHRI 
BHANU PRAKASH SINGH) : (a) to 
(d). A statement is laid on the Table of 
the House. 

Statement 
The Reserve Bank of India conducted 

a study on the finances and working of 
1333 non-Government Public Limited 
Companies relating to the year 1965-66 
and ISOI such companiel relating to the 

2 

year 1966-67. They also undertook an-
other study of 501 private limited com-
panies relating to the year 1965-66 and 
701 such companies relating to the year 
1966-67. The result of these studies has 
been published in the Reserve Bank of 
India Bulletin for August, 1969 aDd 
November, 1969 respectively. 

2. The above studies included working 
out of the gross and nel profit  (profita 
after tax as percentage of net worth) in 
respect of various industries. In the 
cllse of Public Limited Companies duro 
ing 1966-67 the average profits after tu 
as percentage of net wonh was 8.89&; 
the highest percentage was in the case 
of silk and rayon textiles (18.6% ). 
followed by cement (14.9%), chemicals 
( 13.9%). In the case of Printe Limit. 
ell Companies for the same year the 
average profitability ratio was about 
I I %. the highest being in metals, chemi-
cals and products thereof (14.3 % ), 
followed hy foO<l stulfs. textiles. 
tobacco. leather and products  thereof 
(12.5%). 

3. In order to arrest any undue rile 
in the prices of commodities of daily 
use, various measures are laken, such 
as. 

( I) sustained efforts to accelerate 
production of agricultural as 
well as industrial commodities 
to meet the demand; imports 
are resorted to, where neca-
sary. 

(2) Buildinl up of buffer 8tocb. 

(3) Organisation of public distri· 
hution sY8tem for commoditieJI 
of ma.s consumption like 
foodlrains. lugar and milk. 

( 4) Imposition of price conlrols. 
either statutorily as in thc case 
of vanupali or informally ~ 

in the case of tyre. lind tubell. 
matcbes. lOaps. etc. 
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(5) Mak.ing available essential 
commodities through coopera-
tive channels like super bazars, 
consumer cooperative stOI es. 

(6) Curbing excess demand through 
fiscal and monetary policies. 
such as tightening of bank 
advances in order to arrest 
speculative increases in ric ~  
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SHRI RANG A  : Criminal pro,ecu-
tions'! You do not have sufficient num-
her of them '! 

SHRI F. A. AHMED: I sav that il 
is a mailer which can he con~i cr  

SHRI RANGA: "il worthwhile to 
he considered '! 

SHRI F. A. AHMED: When ~ 

COil sider it we may accept it or not 
accept it: that is a different matter al-
toget her. It is a sugge.tion made by 
the hon. Member and J am prepared to 
consider that suggestion. 
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"The Reserve Bank of India con· 
ducted a study on the finances and 
working of 1333 non-Go\'ernment 
public limited companies relating 
10 the year 1965·66 and 1501 such 
companies relating to the year 
1966-67. They also undertook an· 
other study of 501 private limited 
companies relating to the year 
1965-6(; and 70J such companies 
relating to the year 1966-67. 
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SHRJ HEM BARUA: May I know 
if the Government have succeeded in 
identifying the area.. of idle capacity in 
industries. both in the private and the 
puhlic sectors and. if so. may J know 
whether the Government have tried to 
plug the loopholes'! Secondly. may 1 
know whether these companies in the 
private and the puhlic secton who bave: 
idle capacity submit false: reports to tbe 
Government and it i, on the basis of 
the'l: reports that the Government are 
formulating their policiCll? 

SHRJ F. A. AHMED: Recendy we 
h:1\ e undertaken an examination to 

identify the gap in production and also 
the idle capacity in various industries. 
For Ihat purpose. from my Ministry 
Jellen have gone to all the other Minis-
tries. We are wailing for replies from 
them 10 knnw what is Ihe actll.1 posi-
tion. 
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SHRI HEM BARUA: What about 
the other part of the question. relating 
to false reports '! 

SHRI F. A. AHMED: It is only on 
the basis of those replies that we shall 
be able to say whether the information 
given hy the private sector is correct or 
not. 

SHRJ N. K. SOMANI: Both in 
terms of prices that are allowed to be 
charged by the retailel'l! and manufac-
turers and in terms of the poor quality 
that is made available to the consumers. 
it becomes abundantly clear that there 
seems to be no Government in this 
country. There is a limb of your Minis-
try which is known as the Civil Sup-
plies Organisation. which is supposed to 
keep a close check on prices and quality 
of goods of everyday use in the country. 
That was amply negatived when we 
heard of the pathetic tale by the Prime 
Minister's son_ (Interruption). I am 
giving only one instance to prove the 
ineffectiveness of your policy-who was 
charged wrong prices on the day of the 
budget when buying petrol. In view 
of all this, may J know what steps you 
would like to take to have the enforce-
ment agencies really working in the in-
terests of the consumers of the country ? 

SHRI F. A. AHMED: We arc doing 
our hest to impress upon all the manu-
facturers to improve their quality. I can 
say that as compared to earlier years, 
the quality of goods manufactured in 
our country is improving, and some of 
the goods are of such a good quality 
that they have an export market also 
outside our country. Then, we are in-
sisting on many of these manufacturers 
to take the lSI mark so that they may be 
able to certify to the people tbat they are 
of good quality, 

SHRI N. K. SOMANI: About the 
prices and quality: what are you doing 
to enforce reasonable prices? 

SHRI F. A, AHMBD: So far as pri-
ces are concerned, we bave taken var-
ious steps. When we find that manu-
facturers are beyond control, tben, 
under the Essential Commodities Act, we 
fix the prices and try to control it. 
Secondly, we bl\"e allO set up a Bureau 

of Costs and Prices where we shall un-
dertake the examination wbicb will con-
sider not only the quality but also the 
prices. and on thai basis we shall take 
action, 

SHRI AMRIT NAHATA: Is the 
Government aware that a foreign com-
pany which supplies Coca Cola. with a 
total investment of hardly Rs, 3 crores, 
makes a profit of Rs. 5 crores annually 
which are repatriated, which are sent 
abroad? Their head office is in Rome, 
and they have five managers each having 
cars :md hungalows. Is this article a 
necessity? Will the Government ex-
plain how this huge profit is allowed to 
he replItriated, with such a small invest-
ment '! 

SHRI F, A. AHMED: Thai was a 
collaboration agreement entered into 
long ago, and as a result of tbat agree-
ment, whatever is repatriated has to be 
repatriated. 

SHRI AMRIT NAHATA: Can't that 
agreement be changed? 
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LIVINCO CONDITIONS OF HARMANS IN 

DELHI 

"1564. SHRI BAL RAJ MADROK: 
Will the Minister of LAW AND 
SOCIAL WELFARE be pleased to 
state : 

(a) whether it is a fact that about 7 
lakhs people, mostly Rarijans live in 
Katras and slums in Delhi in the most 
unhygienic conditions; and 

(b) if so, the steps which have been 
taken to improve their living condi-
tions as a social welfare measure during 
the last three years? 

mE MINISTER OF STATE IN 
THE MINISTRY OF LAW AND IN 
mE DEPARTMENT OF SOCIAL 
WELFARE (DR. SHRIMATI PHUL-
RENU GUHA) : (a) The exact num-
ber of persons living in Katras and 
slums in Delhi is not known. 

(b) The fonowing amounts were sanc-
tioned under the Slum ClearlDcejlm-
provement Scheme in Delhi durin, the 
last three years :-

1967-68 Ro. 44.85 Lakha 
1968-69 Rs. 39.00 laths 

1969-70 Rs. 40.00 Iakhs plus 25.00 lakhs 
provided for improvement of 
Katras under the Scheme of 
"Improvement of conlle.led 
localilie .... 
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THE MINISTER OF LAW AND 
SOCIAL WELFARE (SHRI OOVINDA 
MENON) : This is not a subject dealt 
with in the Department of Social Wel-
fare. This is a subject with which the 
Ministry of Works and Housin, is con-
cerned. Since this information was 
with us, we supplied this information. J 
would request you to uk the Works 
Minister to IDIWcr tIIiI. 




